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(a) The two harbour tugs ordered
for Pradeep Port are under construe-
tion and are expected to be ready by
June 1967. Meanwhile, efforts are be-
ing made to obtain tugs from other
sources to meet the interim require-
‘ments.

(b) Foodgrain tankers can be handl-
ed when tugs of requisite capacity are
available,

(c) The Port is already connected to
Cuttack by road.
(d) Does not arise.

12.19 hrs.

RE. POINT OF ORDER
Mr. Speaker: Shri Madhu Limaye
wanted to make a statement.

Shri S. M. Banerjee (Kanpur): Be-
fore that privilege motion, 7 have a
point of order.
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any matter, then under the consi-
deration of the House, he shall ask
the question through the Speaker.”
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“‘Member’ means a Member of
the House of the People, Lok

Sabha.”

“* Minister’ means a Member of
the Council of Ministers, a Mini-
ster of State, a Deputy Minister of
Parliamentary Secretary.”

“‘Private Member’ means a
Member other than a Minister.”
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Shri S. M. Banerjee: I rise on a
point of order under rule 376(2) which
says:

“A point of order may be raised
in relation to the business before
the House at the moment”.

The business before the House at the
moment is the privilege motion against
Mr. Subramaniam. My attention was
drawn to a press news item which
appeared in the Statesman dated 13th
August 1966....

Mr. Speaker: I have conveyed to
you....

Shri S. M. Banerjee: I am not rais-
ing it as a privilege motion, I assure
you. I want some clarification

The press news item read as follows:

“Subramaniam cleared by Daph-
tary,—Opinion on PAC Com-
ments—

The Attorney-General, Mr. C.
K. Daphtary, is reported to have
given Mr. C. gsubramaniam a clean
chit in relation to the actions for
which he had attracted adverse
comment by the Public Accounts
Committee.”

According tp the news item Mr. Daph-
tary was not consulted whether a com-
mission should be appointed to go into
this whole question. He was specifi-
cally consulted, according to the news-
paper, by the Prime Minister regard-
ing the adverse comments by the PAC.
It further says:

“It seems that the matter was
referred to the Attorney-General
by Shrimati Indira Gandhi in the
same way in which Mr. Nehru
referred to Mr. Daphtary the case
of Mr. K. D. Malaviya in the first
instance.”

Sir, a discussion is pending before
the House and you have yet to give a
ruling. It was known to the Prime
Minister and to others including the
Attorney-General that this is coming
up on the 16th. It has not come up
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suddenly. On the lﬂth, when we re-
quested you to take up the privilege
motion regarding the externment of
Mr. Madhu Limaye and Mr. T. K.
Chaudhuri, you said this particular
matter was coming up on the 16th
and another matter was coming up
on the 17th.

SRAVANA 25,

In the Times of India dated 15th
August, 1966 it is said:

“P.M. may await Debate in Par-
liament.

It was authoritatively stated to-
night that the Prime Minister
was not likely to take any de-
cision on the PAC Report in
regard to Mr. C. Subramaniam
until Parliament had debated
the whole issue next week.

The Attorney-General, it was stat-
ed, hag not yet gone into the
details of the case. His
advice had been informally
sought by the Prime Minister
before she could decide on the

. merits of the case whether it
requires any judicial refer-
ence.”

My serious objection is this. It is
not the Prime Minister who is to take
a decision. She may take a decision
on the whole question whether Mr.
Subramaniam or his predecessor, Mr.
Swaran Singh, is involved in this. I
am not concerned with that. But the
House is only interested in this, whe-
ther Shri Subramaniam in his position
as Minister has committed a breach of
privilege. This question was before
the House and you were to give your
comments or ruling on it. Now I want
your ruling, Sir, whether it was proper
for the Prime Minister or any other
Minister to refer this matter to the
Attorney-General for a ruling, parti-
cularly when it refers to a report of
the Public Accounts Committee?

Mr, Speaker: There is no restriction
in that respect. The Prime Minister
or any Minister or any Member, if he
wants to seek the advice of any autho-
rity, any law officer or anybody, cer-
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tainly every one is at liberty to do
that and there is nothing objectionable
in that. But there is one thing. When
such private advice is sought, it should
not escape to the Press. When it is for
the benefit of the Prime Minister alone
or for the benefit of any Minister or
anybody else, it should not be given
publicity in the Press. At least that
should be observed,

Shri §. M. Banerjee: [s it proper
Sir?

Mr. Speaker: I have said what 1
have to say.

Shri S. M. Banerjee: Then let the
Attorney-General address the House.

The Minister of Parliamentary
Affairs and Communications (Shri
Satya Narayan Sinha): Sir, we can
definitely say, it was not given to the
Press. Somehow or other the Press
got it, that is all I can say (nterrup-
tions).

Mr. Speaker: Order, order. If it is

a private advice sought, then certainly

I can treat it private only so far as it

remains with one Minister or the

Prime Minister or the person who

seeks the advice and the one who

gives it. . It should not go to the Press.

Care should be taken in that respect,
because it is private only up to that .
time (Interruptions).

Shri Ranga (Chittoor): Sir, I rise on
a point of propriety. Would you be
good enough to ask the Leader of the
House to enquire as to how this infor-
mation that was supposed to be entire-
ly private between the Attorney Gene.
ral, on the one side, and the Prime
Minister, on the other, had leaked out,
because the only other persons who
could come tp know of it would be
the Cabinet Secretary, the Secretariat
associated with the Prime Minister and
the Secretaries of the Attorney-Gene-
ral? Would they be good enough to
enquire into the matter?

Shrimati Renu Chakravartty (Bar-
rackpore): §ir, I want to reinforce -
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[Shrimati Renu Chakravartty]

what Shri Ranga has said. Just the
other day another matter of this type
came up with regard to the Home
Ministry. At that time also I request-
ed that these leakages must be enquir-
ed into. Today it is the Prime Mini-
ster’s Secretariat. Therefore there
must be some sort of an enquiry into
this. What kind of Government is
this? All sorts of things are leaking
out from your own ministries in order
to inflence the House and the people
(Interruptions).

Mr. Speaker: If two hon. Members
speak at the same time how can any-
one follow the proceedings?

Shri Nambiar (Tiruchirapalli): Sir,
may I ask whether these leakages
occur through the telephones? Our
telephones are tapped. Is this tapping
applied to the telephones of the Prime
Minister, the Attorney General and
others also? Is there universal tap-
ping going on, due to which these leak-
ages have occurred?

Shri U. M. Trivedi (Mandsaur): Sir,
advice was taken....

Mr. Speaker: I should like to pro-
ceed now.

Shri U. M. Trivedi: Sir, advice was
taken and publicity given to it by
somebody, but the worst thing is—that
matter has been made werse by it—
the Leader of the House has admitted
that this matter leaked out. Did he
take any steps, before coming to this
House, to find out how this matter
leaked out? What action has been
taken against the person or persons
concerned?

Mr. Speaker; If it has been publish-
ed in the papers, leakage is obvious.

Shri U. M. Trivedl: What steps have
been taken to find oitt the persons res-
ponsible for it?

Shri Surendranath Dwivedy (Ken-
drapara): Sir, it raises one question.
The Leader of the House has stated
that they have not given thig informa-
fion to the Press. ¥t tmplies that this
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advice was sought. Therefore, it is
necessary now to say whether what is'
contained in the news that has appear-
ed is true or not,

8hri §5. M. Banerjee: That is neces-
sary.

Mr. Speaker: When they say that
they did not give it out, the Govern-
ment might consider the advisability
of looking into how it escaped......
(Interruption). Now I should be
allowed to go on. Shri Madhu Limaye.
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